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12.58 hrs, =
RE: QUESTIONS OF PRIVILEGE

Shri Hem Barua (Gauhati): There
is a very relevant fact that concerns
vitally the supremacy and the
sovereignty of this Parliament, in-
cluding you. May I submit this is a
very important matter. 1 will finish
in a minute.

Mr. -Deputy-Speaker: I cannot
allow it without notice. 1 am sorry,
please sit down,

Shri Hem Barua: The Pakistan

High Commissioner in Delhi in his
aide memoir has questioned the
authority of this Parliament.

Mr. Deputy-Speaker: I have dis-

allowed it.

Shri Hem Barua: I know, but may
I submit.

Mr. Deputy-Speaker: No

submissions.

more

Shri Hem Barua: He is questioning
the authority of Parliament.

Mr. Deputy-Speaker: That has not
been permitted.

Shri Hem Barua: Why are you
allowing any foreigner in our country
to question the authority of this
Parliament? It is no use your becom-
ing the Deputy-Speaker or my
becoming a Member of Parliament.
Here is a fareigner, the High Com-
missioner of Pakistan in Delhi, who,
in an aide memoir submitted to the
Government of India has questioned
the introduction of a Bill by a private
Member last month in this Parlia-
ment, in the Lok Sabha.

Mr. Deputy-Speaker: We cannot
take action for breach of privilege
against a foreign ambassador.

13 hrs,

Shri
High Commissioner

Hem Barua: The Pakistan
may enjoy cer-
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remains that this House is supreme

(Interruptions).
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Mr. Deputy-Speaker: Order, order.
We cannot go on like that.

Shri Hem ‘Barua:
matter of privilege which concerns
me as much as it concerns Joachim
Alva; it concerns you also. I want.the
Government to do one thing: to
declare the High Commissioner of
Pakistan in Delhi persona non grata
and ask the Pakistani Government to
withdraw him . (Interruptions.)

Shri'D, C. Sharma (Gurdaspur): I
support him. :

Mr. Deputy-Speaker: All the Mem-
bers cannot go on like this, It has
been disallowed. There cannot be a
privilege motion against an
ambassador. i

Shri Hem Barua:; He may be a
foreign ambassador But he has abused
the diplomatic privilege.

Mr. Deputy-Speaker: It is for the
External Affairs Ministry to take up
that matter.

Shri Vasudevan Nair (Ambala-
puzha): May I get an assurance from
the Leader of the House that we will

No, Sir; it is a

-get the statement on the Idiki Hydro

eletric project?

Mr. Deputy-Speaker: I cannot say.
If the Minister is prepared to make a

statement, we will have it. Is the
Minister prepared to make a state-
ment? I find he is not here. They

may send word to him and if he is
prepared, he may make a statement.

st wy fawd (H7) : Imemd
iy, &q frads dmT g . ..

st gmae feg (Far )
U g Fed! 2, 0F qvE A1 gAIR
T 7 famars feer @ 2 f fey
&1 F97 A faar s1am, T T
“are guTer feeelt § 6—7 @mE AN
Gy 2, faa@) Fa-gYes FT AR
Iq & ATE TR ORAT STAT =0fgd o
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[=f amare fag]
¥ qrgar § 5 ag AT AW FeT S
TR FFuT & | IFET AT I FAAH
frag FTaa= I )

Mr. Deputy-Speaker: You cannot

raise these questions without giving
Hotice to me. Mr. Yashpal Singh,
please sit down. If every one of the
530 Members begins to speak like this,
how am T to carry on?

&t aqatw fag  H weat g f ag
oI ATH T AT &

Shri Surendranath Dwivedy
Mr. Yashpal Singh to sit down. You
are defying the Chair.

Shri Surendranath Dwivedy
(Kendrapara): I would seek a clari-
fication of what yQu said, Sir. It is
all right and I agree with you that it
is not possible for this House to have
a privilege motion against a foreign
ambassador. Am I to understand from
what ‘you said that the EA Ministry is
going to take action? It is a very
serious matter.

Mr, Deputy-Speaker: We have
referred it to them. Now, there are
several privilege motions,

S @ (A IUTEAE
wegrew, & faw uF a1 wzar =zan
g

Shri Ranga (Chittoor): You must
hear us, Sir.
Mr. Deputy-Speaker: I am not

hearing anybody now. We know all
the facts; yesterday we discussed this
for one hour. . (Interruptions.)

ot agfema . om0 gfay, o
FT R ATRAT § + E X eI AT
awmas e fem g | T gy A
gI qgr 91 ?
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Mr, Deputy-Speaker:
my ruling now..

I am giving

Shri Ranga: You cannot give your
ruling without first hearing what we
have to say.

Shri S. M. Banerjee (Kanpur):
known to the House.

Shri S. M, Banerjee: (Kanpur):
Facts are not known. . (Interrup-

tions.)

Shri H. N. Mukerjee (Calcutta Cen-
tral): Yesterday, you tolg us in so
many words that we who wanted to
can bring in a specific motion of: privi-
lege in pursuance of your specific ins-
tructions. We sent in notices of priv-
ilege motions and you may take them
up in whichever order you decide.
Anyhow, the privilege motion has got
to be placed before the House because
I take it that when you gave a direc-
tion as you did yesterday that it was
in order to have a privilege motion
brought up whatever fate was going
to overtake it, we are entitled
to place before the House what we
want. Whoever among us is called
upon, let us place it.

Mr. Deputy-Speaker: I will read the
motions.

=t /e fawd : qaY agw dx e
& TEa oot Afew o f9F 1w
ooy g 91 v Afzg afsd, &7
o faawT Aifee faar

Shri Ranga: You may read them but
then you will have to give us an op-
portunity to state before the House as
to why these motions should be allow-
ed, Unless you give us an opportunity
of stating why we have thought it fit
to move the privilege motion and why
we think you ought to be good enough
to permit us to move, you cannot very
well give a ruling.

Mr. Deputy-Speaker:
are before the House.

All the facts
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Shri Ranga: You think in your
judgment that the facts are before the
House. A few of us have got to pre-
sent before the House what the facts
are. Some other facts also may be

there in our possession and we have to’

state all we have and take the House
into confidence and then alone it would
be possible for you to give judgment.
How on earth can you give your
judgr‘nent in a vacuum?

=+t 1g fowd : T2 & wfaq Jfaa
9gd IS5 & fay gars #fay |

‘Mr. Deputy-Speaker: I will give two
or three minutes each.

ot et ;AT vy fawy S o
qgAT &, ITHT 9gw auy fedr |

Shri Ranga: It is the business of the
Leader of the House, of the Govern-
ment to think what time is to be given
to the House. The most important
thing is that a privilege motion has got
to take precedence over others.
Nothing is more important and more
urgent than the security of the coun-
try and everything depends on how the
Government tackles this question of the
security of the country. If the Gov-
ernment fails in this because of espion-
age activities, if spies, traitors and
other such people are allowed to go
abroad and carry on their functions
from the highest possible places in
some of the most strategic centres like
the Congress, not only the Congress
but the political party’s headquarters
and especially the ruling party, the
Congress, then it becomes a matter of

privilege and the most primary im-
portance to the very safety of this
nation. What has happened? Why

did I move this? It is for this reason.
My hon, friend the Home Minister said
that he was misleqd by an officer. Who
was that officer? If he had been a
central officer of the CBI, the Minister
would not have sought to take umbr-
age behind him because he himself
woulg be directly responsible and we
would have been entitled to raise
questions of privilege or to demand his
resignation. But here it is not claimed
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that he is directly under the Union
Government. Om the other hand, he
is deputed by #he other Government,
the West Bengal Government. Who is
the Minister then who is directly res-
posible for the conduct of that parti-
cular officer? The Home Minister;
the other man is the Chief Minister.
Therefore, I want the House to give
permission to raise this motion of priv-
ilege against the Home Minister of
West Bengal. Some of my colleagues
would be raising this question of priv-
ilege aginst some other officers. I am
raising this question against the Home
Minister. What is the position? When
the Chinese invaded this country and
humbled our armies and humiliated
our country . . .

Mr. Deputy-Speaker: It is all ex-

traneous.

Shri Ranga: It was said that there
might be too many spies and too many
traitors and therefore, there was need
for special legislation andq my hon.
friend thought of the DIR at that time,
Afterwards he wanted to inroduce an-
other piece of legislation and fortu-
nately or unfortunately he has not been
able to introduce that legislation here.
That Bill is there before the country
and before us all. He wanted us to
give him special powers in order to
deal with these traitors and those who
indulged in espionage, But what hap-
pened? He wanted us to believe that
there were tao many of them, but the
funniest thing is that we were asked to
think of those people who were in-
dulging in espionage on the hills, on
the Himalayas, 10,000, 12,000 and
20,000 feet high, at that altitude, and
all the time my hon. friend was un-
aware of the fact that here, in Jantar
Mandir, under the very headquarters
of his party of his own party—to
which I once belonged for decades—
(Interruption) —the office of the high
command also—these things were go-
ing on. (Interruption). Well, I am not
going to make it a party question
here. This became the next of es-
pionage, In those days, we wused to
complain that Cabinet §ecrets used to
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[Shri Ranga]
go over, across the-frontiers, almost
within hours, thanks. to the radio,
telegraph, mikes and various other
things,—the AICC secrets and the
Working Committee secrets.

Mr, Deputy-Speaker: All
facts are before the House.
state your case about the
motion.

Shri Ranga: How can one alter
those facts, and what is the signi-
ficance of those facts? (Interruption)
Theretore, Sir, I say here is the man
who is responsible for all this.

Mr. Deputy-Speaker: How do thes.
questions arise here?

these
Please
privilege

Shri Ramga: It is the Union Gov-
ernment which should be taken to

task for it. That is my first point.
Mr. Deputy-Speaker: It is
into the merits, ’

going

Shri Ranga: Please wait a minute.
I will make it clear. They, for their
own good reasons, left it to that Gov-
ernment; when they became depen-
dent on that Government, they must
have shirked the irresponsibility here,
for which this Government deserves
to be censured, and they have left it
to that Government, and that Govern-
ment has misled them. What should
we do? Should we not come with a
privilege motion to this House, and
should we not have the privilege of
raising this question, - this motion
against the Home Minister there, for
having betrayed the national interests
of this country, and should we not also
take the Home Ministry to task, the
Home Minister and the Prime Minister
to task, for failing to come forward
openly and readily yesterday, to give
the name of that police officer and
also to what extent the Home Minister
was reponsible for this.

=t wy foprd ¢ oy g T fadiaT-
fawrz &1 weA Jar Hferd

Mr.
only one Member.

Deputy-Speaker: I will allow
Please sit down.
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(Interruption). I am not bound to
consult the Members. In fact, rule 222
says-

“A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege either of a member or of the
House or of a Committee thereof.”

Ang then, rule 225 says:

“The -Speaker, if he gives con-
sent under rule 222 and holds that
the matter proposed to be dis~
cusseq is in order, shall, after the
questions and before the list of
business is entered upon, call the
member concerned, who shall rise
in his place and, while asking for
leave to raise the question of pri-

vilege, make a short statement
relevant thereto:”
I will go one by one. Shri Ranga

has placed his case before the House.

st wg Mg : Tgd F WA
9 gM A | AT ST gT A’
CARARL Sl

Mr. Deputy-Spedker: I will come to
you. Please sit down. I will go one
by one. I am calling Members one
by one,—those who have given notice
of privilege motions. Only one Mem-
ber for each motion would be called.
Shri H. N. Mukerjee.

wtwg fmd ;. wS A T
w|d dfed ) swr & ggEw, 3w
AT WIGTEN  FT T 9397 5 |

Mr. Deputy-Speaker: Please sit
down, Mr. Limaye: I will give you
chance.
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Shri Madhu Limaye: Who gave the
notice first? Whose aotice came first
in point of time? I cannot under-
stand this procedure.

UE AAA §ET : q@d 9gAT
Hqrom difed |

Shri Madhu Limaye: It is my right
to move the motion.

Mr. Deputy-Speaker: I have called
Shri Mukerjee. Please sit down.

Shri Surendranath Dwivedy: Sir, I
just want to understand the proce-
dure. You had not given consent for
any motion to be moved now. (Inter-
ruption.) I am helping you, if you
understand me. The position is, -the
Speaker has not yet given any per-
mission for any motion to be moved.

Mr. Deputy-Speaker: I
allowing any.

Shri Surendranath Dwivedy: There-
fore, you are trying to satisfy yourself
whether there is any motion which
could be admitted. There is no ques-
tion as to who gave first, who gave it
second and so on.

ot vy fewd . 7z 49 g7 aFard
difes & far #12 wedA 33 &1 W@
qHAT & |

Mr. Deputy-Speaker:
down.

=Y wg famd : & A F7 earA T
To 222 Ft A femrm aATg | 97
F ITT AT ATEE A6 HETE |

Mr. Deputy-Speaker:
question of priority.
Shri Mukerjee:

=t wy fama : fow &1 Aifew oz
g I7 FT 9 e 3T T d |

Mr, Deputy-Speaker: There is no
point of order.

Shri Khadilkar (Khed): Sir, I want
to rise on a point of procedure before
you ask them to state their case. The
issue should be clinched; the issue is
like this. The officer of the West
Bengal Government. ...

Shri Surendranath Dwivedy: We are
not going into the merits.

am not

Please sit

There is no
I have called
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Shri Khadilkar: I am on procedure.
Let us clinch the issue. On that I
must be allowed to zpeak and state
the case.

Mr. Deputy-Speaker: I am only ask-
ing them how the privilege motion
could arise, for my information and
knowledge.

Shri Khadilkar: Just a minute on a
point of procedure. The question is
this: why I say this is because,--
everybody will make a speech....(In-
terruption).

Mr. Deputy-Speaker:
Member for each ‘motion.

Shri Khadilkar: How the question
of privilege is involved must be stated.
(Interruption.)

Some hon. Members:

Mr. Deputy-Speaker:
Shri Mukerjee will
case.

Shri H. N. Mukerjee: Sir, ] am seek-
ing your leave—

Sagfoay . F0 @ O

AETE

Mr. Deputy-Speake/r; You are obs-
tructing the proceedings of the House.

I am very sorry ‘that the hon. Mem-
ber should behave like this.

Shri H. N. Mukerjee: Sir, I seek
your leave to be allowed to raise the
following mafter of breach of privi-
lege.

On 6th September, 1966, while cor-
recting an error in his statement of
17th August, 1966, Shri Hathi, -the
Minister of State, stated that the error
occurred not because he deliberately
wanted to mislead the House, but
because he was so briefed by a Senior
Police Officer, specially called to brief
him from West Benga).

Even conceding that Shri Hathi was
not guilty of “deliberately misleading”
the House, it is clear that the Senlor
official specially called for the purpose
briefed the Minister with misleading
and erroneous information. As the
official was specially sent for the
purpose, he knew the facts and ought
to have taken care to brief the Min-
ister with correct facts to be placed
before the House. On the Minister’s

Only one

No, no.
Order, order.
now state his
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[Shri H. N. Mukerjee]

own admission the officer responsible
for briefing him briefed him wrongly.
The official sent by the West Bengal
Government thus committed a clear
breach of privilege of the House.

1 therefore seek your permission to
move that the Home Minister of West
Benga] and the Home Secretary of
West Bengal who were responsible
for sending and briefing the official
concerned and/or the poiice officer
who briefed Shri Hathi (to be named
by the Minister) are guilty of gross
contempt of the House for mislead-
ing it and seeking to give false infor-
mation to the House, and should
therefore be committed fcr contempt
of the House and punished as deem-
ed proper.

This is why we want to move this
motion of privilege.

Shri Madhu Limaye: I beg to raise
a question of privilege against the
“Senior Police Officer, from West
Bengal Government, who had been
specially sent to Delhi to give details
about the case”, mentioned by Mr. Jai
Sukh Lal Hathi in the statement in
reply to mine under Speaker’s Direc-
tion 115 made yesterday. A demand
was persistently made by the Members
of the Opposition yesterday that the
Government should disclose the name
and identity of. this special officer.
However, the Government doggedly,
ang I would say stupidly, refused to
disclose the name, Now, the rules re-
garding privilege motion require that
the motion should be against specific
person/persons, However, I do not
think that it is necessary to name the
person to enable the Speaker to de-
cide the admissibility of the motion.
On a prima facie case being made
against the special officer, the Speaker
can give his consent, and, on leave
being opposed, ask 25 members to
stand in their seats to enable the
matter to be referred to the Privilege
.Committee. The Privileges Committee
has certainly adequate powers to ask
the Government to disclose the iden-
tity of the person concerned and issue
summons on the special officer/officers/
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or any other persons that they appear
pefore the Committee to explain their
conduct,

Thus, although I am under no obli-
gation to name the officer concerned
to enable the Speaker to give consent
for raising the motion, on the basis of
my own private information, I wish
to state as follows:—

That the officer of the West Bengal
Government who came specially to
Delhi to give details about the case was
none other than Mr. Asoka Chakra-
varty, Superigtendent’s 1.B. Branch,
West Bengal Government, acting under
instructions from DIG (CID), Mr.
Bagchi, who again was acting under
instructions from Mr. K. K. Roy, Home
Secretary, West Bengal Government,
who again functions under the overall
control of the Home Affairs Minister.
I am not in a position to say how far
the responsibility of the Chief Minis-
ter is attracted. Therefore, my pri-
vilege motion is against the officers
and Minister named above. If how-
ever there is any mistake about the
identity of the officer/ officers/Minis-
ter concerned, it is for Mr. Hathi to
come out with the real names, at
least before the Privilege Committee,
if not before the House, Any attempt
to conceal this vital information from
the Privileges Committee by the Home
Minister or by the Government should
be treated as high contempt of the
Committee and House.

Now, I would like to point out that
the officers who briefed Mr. Hathi had
come specially to give him the details
of the case, that they were fully aware
as to what the real position was in
respect of the allegations made by me
about the transfer of the Mohit
Chaudhury/Sunil Das case from the
Special Branch West Bengal Govern-
ment, to the D. D. Department of the
same Government, I therefore charge
that the special officer/officers/ Minis-
ter and their superior/superiors wilful-
ly and deliberately concealed this in-
formation with a view to hoodwink
the supreme representative assembly
of the nation, namely, the Lok Sabha.
Tf this is not breach of privilege and
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contempt of Parliament, I do not know
what other action will attract the
charge of contempt and misdemeanour,
I would like to point out that in-
creasingly war lordism is becoming
rampant in the States and
authority  of- the central ins-
titutons, including India’s Parliament,
is increasingly being defied by the
bosses dominating the local govern-
ments. While we are for State rights
and State autonomy, I do not think
we cap lolerate encroachment on the
powers ofs Parliament where the secu-
rity and integrity of the nation is con-
cerned. I would, therefere, appeal to
you to treat the so-called misleading
briefing of the West Bengal Govern-
ment and its officers as wilful, pre-
meditated and deliberate.

Shri Hari Vishnu Kamath (Hoshang-
abad): I shall be brief and proceed
logically, step by step. Yesterday you
were pleased to observe at the end of
the brief discussion on the matter that
members would be at liberty to give
notice of motions of breach of pri-
vilege. In accordance with that salu-
tary and sound directive of yours,
some of us have given notice accord-
ingly.

My notice of breach of privilege
concerns, is directed against, the Chief
Minister of West Bengal, whe is the
head of the West Bengal Government,
one of whose officers came and briefed
the Minister here. I do not quite agree
with Shri Limaye that the person con-
cerned shoulg be mentioned by name.
We have precedents, '

sy ag famad : 47 TETAE FETE |

Shri Hari Vishnu Kamath: Last
March, we had the case of Shri Uma-
nath where the motion of breach of
privilege was directed against the
Madras Government as a whole, even
though the order was served by the
Sub-Inspector of Tiruchi. The Madras
Government was put on the mat and
the Speaker observed that since pos-
sibly the order had been issued in
ignorance of its implications, the House
would be better advised to express its
displeasure at the impropriety and let
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the matter rest there. So, the Madras
Government was put on the mat. Only
recently, we had the case of the
Statesman, a leading and responsible
newspaper of this country. No corres-
pondent was named in the motion.
The Statesman, as a body corporate,
has been hauled up for breach of
privilege and the motion referred to
the committee.

Therefore, 1 venture to assert that
Government as a whole—Union Gov-
ernment or any State Government or
any Minister—can be hauled up for
breach of privilege. Here, an officer
came and briefed the Minister. The
poor Minister was misled, and he
misled the House. You agree up to
that, Sir; that is the first step. Who-
ever the officer was—Chakravartty,
Chatterjee or Mukerjee or Bagchi—
their axis, all the three of them or
three in one, are officers, I will not
say miniens, but officers and limbs of
the West-Bengal Government. They
act under instructions. Every officer
acts under instructions, unless the
contrary can be proved that he.did
not act under instruction. An officer
comes here duly instructed by his
Government—maybe perhaps by
some other super-boss; we do
not want to 'go into that. He comes
here and tells the Minister, “Don’t
say this; suppress this; express this"—
suppressio veri, suggestio falsi. We
are not concerned with that. The West
Bengal Government  therefore, is
directly and constructively responsible
for the House being misled here. The
Minister yesterday did express his re-
gret. That means to say, he became
fully aware that what he said was
wholly wrong and therefore, it is
patent now,—there is absolutely no
doubt,—that the person who briefed
him knowingly misled him. All the
ingredients of the offence of breach
of privilege are proved. I have, there-
fore, given notice of my motion that
the breach of privilege arises against
the Chief Minister, who is the head of
the West Bengal Government, whose
officer came and knowingly misled the
Minister, who in turn misled the
House.
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[Shri Hari Vishnu Kamath]

1 therefore, hope that you will kind-
ly agree, in pursuance of your own
clear directive, to give your consent to
the motion. Otherwise, I am sorry to
say, you will be stultifying yourself.

wrag (@) :frema gomA

3 g fau saw fador featar 2w ¥
TAATY Z® A f33ia A fzar o0
At gy §us g F o fr dwad
F fau &5 GaTFw1 3 wR Az
z 2fF gaEarg T anfgaar =
1 =ifer 91 wwaT a0 f7q ¥ ™
g A1 %, FanAa A 3fmaee
fer =it 7 %1 fa 15 7 W o7 AT
ag TaT9 A0 | AT AZA T FEF,
fF dz T 4T F OF 359 THAT

b oW

y3asr fqadre fwar 200 @ foa-
qE FF ATAT HRAT A0 IHA @

ar i gl far & vdmAaw
F O TZ I OARITL £ IT A
faars fggwa W @ar 2o
afz az @z wwm f5 w3 =
TTREMT FaX ¥ fosit & &1 fwr
privilege committee will go into that

question of immediate constructive
liability.

s owae F azi wrev Zi fafaes
qrzd F1 ARAAT LT AT ITH FTT
qEr Al wg WAT ) g9 9y §
#wgm 5 g i ads o fE

IaFT am Agt 2w famms

af 2, wafAw SAwr feuars
o9 FTT £ L 3w A ZET o

Faqarargn g fr g9 & gz @
Weada & T i A A FHa g
st fafaers A fag e, 57 7
frdfY #1 amq A€ fear war g

3 WA § gedifeue  wTheeT agy
g, fam 7 0 gl F1 97 THAAT
g2, fogar o1 gd YzmARF
qrEw @r g\
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Shri 8. M, Banerjee: Sir, my privi-
lege motion consists of two parts, be-
cause the hon. Home Minister and even
the Prime Minister yesterday, even
after repeateq questions from us, did
not give the name of the officer con-
cerned. According to our information,
according to the information of many

hon. Members here, as was . ably
stressed by my hon. friend, Shri
Madhu Limaye, these officers—Shri
Chakravarty, Shri Bagchi and Shri
K. K Roy......

Shri K. N, Tiwary (Bagaha): Sir,
I rise to a point of order. Last
time . . .

Mr. Deputy-Speaker: What is the

point of order? I have asked him to
make out his case. There is no point
of order. Please sit down (Interrup-
tions). I do not allow any poit of
order now. Please sit down (Inter-
ruptions).

Shri S, M. Banerjee: Sir, my hon.
friend has mentioneq the names of
three officers of the West Bengal Gov-
ernment—Shri  Chakravarty,  Shri
Bagchi and Shri K. K. Roy, the Home
Secretary. When this point was
raised yesterday, I said that expert
CID officers in the West Bengal Gov-
ernment have been entrusted with
this work by the Special Police but
the case has not been passed over to
the Intelligence Department and his
statement was based on a statement
furnisheq to him by senior police
officers from the West Bengal Govern-
ment who had been specially sent to
Delhi to give details about the case.
What I mentioned yesterday for your
kind consideration was that the Home
Secretary of West Bengal, Shri K. K.
Roy, under the influence of Shri
Atulya Ghosh, because he was direct-
ly connécted with it, or of other Cong-
ress bosses of West Bengal—may be
the Chief Minister of West Bengal—
told the Deputy Commissioner there
that he had no business to arrest Mr.
Sunil Das. That is why I mentioned
that the .Home Secretary of West
Bengal Government, under the in-
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fluence of Shri Atulya Ghosh, sent a
particular officer here to mislead the
Central Government.

Shri C. K. Bhattacharyya (Raiganj):
Sir, I rise to a point of order. I do
object to it.... (Interruptions).

Some hon, Members: No point of
order. * 3
Mr, Deputy-Speaker: Please do
not mention names like that. Shri

Atulya Ghosh has denied his com-
plicity in this. He is an hon. Member
of this House. You should not men-
tion names like that (Interruptions).
You mentioned the names of officers.
I did not object. It is very bad.

Shri S. M. Banerjee:
hear me.

Shri C. K, Bhattacharyya: It is
stupid.. It should not be allowed to go
on record.

Sir, kindly

Mr. Deputy-Speaker: Please do

not mention any names,

Shri Hem Barua: Sir, I rise to a
point of order. Can an hon. Member
call another hon. Member “stupid”.
Here is an hon. Member calling an-
other hon. Member ‘“stupid”: “He is
stupid” he said.

Shri Umanath (Pudukkottai): The
other day when the Home Minister
was called “foolish”, objection was
raised and the ruling given was that
no Member should be called “foolish”.
But he called Shri Banerjee “stupid”.
Let him withdraw that word, Let the
word be expunged.

Mr, Deputy-Speaker:
called him “stupid”? (Interruptions).
I will look into the records. If he has
called him “stupid”, I will expunge it:
Please do not mention any names.
(Interruption).

Has he

Shri C., K. Bhattacharyya: Sir, he
said that the Home Secretary func-
tions under Shri Atulya Ghosh. This
should not be on the record. He said
the Home Secretary of West Bengal
functions under Shri Atulya Ghosh.
Do you accept this statement?
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Some hon. Members:
ruptions).

Yes. (Inter-

Mr., Deputy-Speaker: Shri Atulya
Ghosh has denied the allegations. You
should not bring in his name, Please
do not mention his name now,

Shri S. M, Banerjee: I am not
making any allegations against him.
May I assure my friend, fdolish friend,
Shri Bhattacharyya—he called me
‘stupid’ so I call him ‘foolish’.....

Mr, Deputy-Speaker:
will remain.

Then both

Shri S. M. Banerjee: Let him not
be as foolish as he looks, then he will
not understand my point.

Shri Rameshwar Sahu (Rosera):
Sir, I rise to a point of order. He has
called Shri Bhattacharyya “feolish”
(nterruptions).

Shri S. M. Banerjee: I am not men-
tioning the name of Atulya Ghosh.

Mr. Deputy-Speaker: You are un-
necessarily taking the time of the
House,

Shri S. M. Banerjee: Sir, let me
explain my case. I said, Sir, yesterday,
that the Home Secretary under the in-
fluence of Congress bosses—I am not
mentioning any names (Interrup-
tions). I am not to get a ticket from
Shri Atulya Ghosh it is he who has to
get the ticket. Let him fall at his feet.
I said, Sir, this has been done under
the influence of Congress bosses, that
is why an officer was sent, as admitted
by Shri Hathi, and that is why the
Minister has misled the House. So my
privilege motion is, if the names are
not to be mentioned, not against all
the officers of West Bengal because I
cannot move an omnibus motion
like that, but against the West Bengal
Government,
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In this case I made two points. One
was that he misled the entire House
by giving a wrong information, a false
information to the hon. Minister, who
misled the House because of that in-
formation and the entire country has
been misled by it. The second point,
which' is also a pertinent point, I
asked was about the blue-prints of
Farakka Barrage. That is apart from
this, but it is a very important ques-
tion. Today is the last day. In the
larger interest of the country I am
asking this and not on any political
considerations. There is a charge that
one Shri K. K. Framji, Joint Secretary,
Ministry of Irrigation and Power, was
smuggling paper. This officer was
forced to resign. Now we find that all
these blue-prints of Farakka Barrage,
which are so important for the security
of our country, for the integrity of
our country, have been passed over.
They should reply to that point also.
Therefore, Sir, my privilege motion
should be considered by you. I am
hundred per cent sure ***° nothing
will be possible...... (Interruptions).

Shri Sheo Narain (Bansi): Sir, you
are not paying any attention to this
side. Many of us have been standing
(Interruptions).

Mr. Deputy-Speaker: Will you
withdraw those words, Shri Banerjee?

Shri Umanath: should he

(Interruptions)?

Why

Mr. Deputy-Speaker: He is an hon.

Member of this House.

Shri Prabhat Kar (Hooghly): ***
we cannot suggest that even?

Mr. Deputy-Speaker: You should
not suggest that.*** (Interruptions).

Shri Surendranath Dwivedy: May
1 humbly submit to you...(Interrup-
tion).
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Shri Prabhat Kar: * * * No sugges-
tions can be made? (Interruption.)

Shri Surendranath Dwivedy: Sir,
you will be creating 3 very bad pre-
cedent if what you say goes on record.
A Member cap certainly make that
suggestion. It is neither unparliamen-
tary, nor derogatory nor defamatory.
On what ground would you like the
Member to withdraw that? That may
not be necessary for the issue that
we are raising here; it may not be
very relevant to the very purpose of
the admission of the privilege motion,
but if a Member.has mentioned it
you may reject it as irrelevant but
you cannot ask him to withdraw it
nor can you expunge it....(Interrup-
tion)

Mr. Deputy-Speaker: * * *,
Shri S, M. Banerjee: * * .
Shri Umanath: * * *

Mr. Deputy-Speaker: Order, order,
1t is certainly defamatory.. (Interrup-
tion). These words are expunged.
There must be some decency in using
language. ... (Interruption).

Shri S. M. Banerjee: On a point of
oxder. . (Interruption).

M!:. Deputy-Speaker: There is no
point of order.... (Interruption).

Shri S. M. Banerjee: What is
indecency in ** (Interruption).

the

Shri Manaen (Darjeeling) Sir, it
raises a serioug matter. ... (Interrup-
tion).

Mr. Deputy-Speaker: Order, order,
Please sit down. Let there be silence
in the House.

Shri Manaen:
understandable.

Sir, their anger is
I can understand

‘ their ‘anxiety also....(Interruption).

Mr. Deputy-Speaker: Order, order,
Please sit down.
Shri Manaen: It is a matter of the

security and integrity of the coun-

*** Expunged as ordered by the
Chair, vide col. 9767.
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try.... (Interruption). It shoulq be
the anxiety not only of the Opposi-
tion but it is a matter of anxiety for
all sections of the House.

Mx:. Deputy-Speaker: Please  sit

down.

Shri Manaen: You have allowed

me.

Mr. Deputy-Speaker: Nothing
more. Please sit down. Those words
are expunged.... (Interruption).

Shri Manaen: It is a very impor-
tant point.

Mr. Deputy-Speaker: Please sit
down. I ask you to sit down.

Some hon. Members: He should be
named . . . (Interruption).

Mr. Deputy-Speaker:
down. ... (Interruption).

Shri Ranga: Mr. Deputy'-Speaker,
Sir . . . (Interruption).

Shri Manaen: One, question only..
(Interruption).

Mr. Deputy-Speaker: I will have
to ask you to go out if you go on like
this. ... (Interruption). Please sit
down.

Shri Manaen: Nobody should
‘create communal tension...(Interrup-
tion). .

Mr. Deputy-Speaker: Order, order.

Please sit down.

Shri Manaen: Whether this is a
matter of espionage or subversion....
(Interruption).

Mr. Deputy-Speaker: Shri Manaen
is going on in spite of my request to
sit down. What is this? At least the
Congress Members should observe. ..
(Interruption). Please sit down.

Shri S. N. Chaturvedi (Firozabad):
Sir, I have to say something about the
admissibility of the motion.’
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Mr. Deputy-Speaker: Please sit
down. The Home Minister.

Shri Ranga: Sir, with all sense of
responsibility I am mentioning this
to you. Yesterday you asked Shri Ba-
gri to go out. At least, he was the
leader of a group, but here is a gen-
tleman who is specially loyal to the
AICC and he hag been defying you.
The least you can do is to ask him to
leave the House for the rest of the
day.

Shri H. N. Mukerjee: On much
lesser provocation Members on this
side have been named and suspended.
For 3 long time you asked Shri Ma-
naen to sit down and he did not sit
down. If he were a Member of this
side, he would have peen named and
suspended.

Shri Surendranath Dwivedy: The
Leader of the House shiuld be cour-
ageous enough to come forward and
say that. Why does he not come for-
ward? Ig it because he is 3 member
of his party? Sir, you ask Opposition
Members to get out, but here is a
Member who defined the Chair and
wasted the time of the House, yet no
action is taken....(Interruption).

Mr. Deputy-Speaker: Order, order,

Shri Surendranath Dwivedy: Let
him say whether he has defined the
Chair or not.

Shri Ranga: Here is the Leader of
the House sitting. ... (Interruption).

Mr. Deputy-Speaker: Please sit
down now. The Home Minister.

The Minister of Home Affairs (Shri
Nanda): Sir, it is for you to give
your ruling. ... (Interruption).

N gwa 7= wGAR (37W):
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Shri J. B. Kripalani (Amroha): May
I request the Opposition people not to
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lose sight of ‘a principle because of a
person,

Shri Ranga:
ing the House.

He goes on obstruct-

Shri J. B. Kripalani: Let us forget
so far as the obstruction of the House
is concerned. I simply request this.
Please do not confuse a big issue with
a small issue. Leave it to the Deputy-
Speaker to/ deal with him as he likes.

Shri Nambiar (Tiruchirapalli): 1
sought your permission to make a
statement but you did not permit me
and I sat down. Here is a Secretary
of the Congress Party going on despite
your asking him to sit down. This is
not a good example, This is not pro-
per. You should be equal to both
sides. . ..

Mr Deputy-Speaker:
equal to both the sides.

I am being

Shri Nambiar:. .. otherwise, there

cannot be any justice here.

Shri Nanda: So far as the question
before you is concerned, it is for you
to give your ruling: I only want to
make one or two submissions. One
is that the privilege of any Member
and of the House is a matter for all
of us, for me also, of the greatest
concern. I yield to none in this claim
that I, as a Member of this House and
ag a member of the Government,
would go to the farthest limit to pro-
tect, preserve and help in doing that
so far as the privileges of the House

are concerned. No question arises
there......

Dr. Ranen Sen (Calcutta East):
Question. :

Shri Nanda: ....of any person,

whatever the position he may be hold-
ing and wherever that person may
be....(Interruption). To assist this
House and to assist the Chair in deal-
ing with this matter effectively, that
is that 1 would do.

b Exﬁunged ) as ordered by the
Chair,
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Shri S. M. Banerjee:**
Shri C. K. Bhattacharyya: Atulya

Ghosh has gone into your brain.

Shri S. M. Banerjee: Sir, I though
that insanity was 5 disqualification
for being a Member of this House.
But, I am sure now that that is no
disqualification.

Shri Nanda: Now, for any motion
before this House, there are certain
prescribed limits has to Dbe
within  those limits and if
any irrelevant matter is introduced, I
submit r *spectfully, then all kinds of
question arise. If they introduce the
name of a person without anything
of provocation, without any kind of
proof, without anything having arisen
to convince that, whether it is the
name of ‘A’ or ‘B’ or any organisation
or the AILCC. or thé Congress, if
such irrelevant matters are introduc-
ed, the provocation arises and then we
have all the troubles. Therefore, 1let
us locate the source of the trouble.
If things move on proper lines, there
will be no such ‘trouble.

Then, in this House. yesterday prac-
tically the whole of this ground was
covered. -

An hon. Member: No.

Shri Nanda: The question .of the
name was there....(Interruption). I
did not and I am not going to do that
now.

Some hon. Members: Wh);?

Shri Nanda: The reason that I gave
yesterday and which I submit, prov-
ed to be acceptable—at least that is
what T thought—to the Members on
the other side also is that let us not
judge' the issue. I have undertaken,
and that undertaking remains, that
I was going to have the facts explor-
ed and ascertained, whatever the
chain ig there, before the Chair can
come to -any conclusion regarding that.
This was agreed and the matter was
over. There ig nothing new that
ariseg at this juncture,
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Shri Hari Vishnu Kamath: It is not
for the security-blind, at least secu-
rity-squint, Government to judge the
issue. Only 3 Committee of the House
can judge the jssue.

Mr. Deputy-Speaker: I have heard
the hon. Members who have tabled
breach of privilege motions. All these
arise out of the statement made by
Mr. Hathi....

Shri Ram Sewak Yadav
banki):

(Bara-
Are you giving your ruling? '
Mr. Deputy-Speaker: Yes.

Shri S. M. Banerjee:
on a point of order.

Then, 1 rise

Mr. Deputy-Speaker: Order, order.,
There is no point of order. He had
stated clearly....

Shri S, M. Banerjee:
point of order.

I rise on a

Mr. Deputy-Speaker: Order, order.

He had stated clearly that an offi-
cer of the West Benga] Government
gave that information. The officer of
the Government is responsible only
to the Minister. It is the Minister who
is responsible to this House. The Mi-
nister hag made a statement that he
was misled by the officer and he ex-
pressed regret. So fdr as that matter
is concerned, that is over.

Now, as to whether this House can
go into the question of breach of pri-
vilege committeq by an officer who
gave the information to the Minister,
I think, it js purely an administrative
matter. ... (Interruptions). Order or-
der. He is an officer of the West Ben-
gal Government. Yesterday, both the
Prime Minister and the Home Minis-
ter stated that an inquiry is being
made and that the guilty would be
brought to book and that they are
not there to shield anybody. It is a
purely administrative matter and
there is no question of breach of
privilege. So, all these breach of pri-

** Expunged as ordered by the
Chair, .
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vilege motions are ruled out. (Inter-
ruptions). :

Shri S. M. Banerjee: You do
have the
You can
ruptions).
ruling.

not
courage. ... (Interruption).

imagine why* (Inter-
.Nobody can give a fair

Mr. Deputy-Speaker:
Papers to be laid.

Order, order.

Shri Surendranath Dwivedy: What
is this? Shri C. K. Bhattacharyya goes
to the Table and tries to do something
.... (Interruptions).

Shri S. M. Banerjee: He is going

to the Table; he is tampering with
the records.

" Shri Surendranath Dwivedy: He
is standing in the middle of the
House. ... (Interruptions).

Mr. Deputy-Speaker: Order, order.
Can’t a Member go to the Table and
ask for some information?

Shri Surendranath Dwivedy: That
is right. But he was standing in the
middle of the House. (Interruption).

Mr. Depuiy-Speaker: Order, order.

Papers to be lajd.

13.0 hrs.
PAPERS LAID ON THE TABLE

Notifications making amendments to
Kerala Education Rules, 1959 under
Kerala Education Act. 1958.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
On behalf of Shri M. C. Chagla, I lay
on the Table—

(1) A copy each of the following
Notifications making certain
amendmentg to the Kerala
Fducation Rules, 1959, under
section 37 of the Kerala Edu-
cation Act, 1958, read with
clause (c¢) (iv) of the Procla-
mation dated the 24th March,
1965,





